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SHRI BHUPESH GUPTA : What about
the other thing ? Mr. Chattopadhyay. ...

SHRI OM MEHTA : Before Mr. Bhu-
pesh Gupta raises it, I have already talked
to both the Ministers who are concerned
with the subject and they have assured me
that they will try to make a statement be-
fore the House adjourns.

MR. CHAIRMAN : Next item. Mr. K.
Brahmananda Reddi.

T -

THE SCHEDULED CASTES AND
SCHEDULED TRIBES ORDERS
(AMENDMENT) BILL, 1976

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDI):
Sir, I begto move..............

SHRI BHUPESH GUPTA (West Ben-
gal): I move that Mr. Brahmananda Reddi
be more present in the House.

SHRI K. BRAHMANANDA REDDI :
Yes, 1 have got the greatest respect for
this House; I belong to this House. Sir, 1
move :

“That the Bill to provide for the in-
clusion in, and the exclusion from, the
lists of Scheduled Castes and Scheduled
Tribes, of certain castes and tribes, for
the re-adjustment of representation of
parliamentary and assembly constituen-
cies in so far as such re-adjustment is
necessitated by such inclusion or exclu-
sion and for matters connected there-
with, as passed by the Lok Sabha, be
taken into consideration.”

Sir, T do not like to make any lengthy
speech just now. I would wish to answer
the remarks made during the discussion zt
the end. I do not want to consume the
time of the House. But I would just say
briefly that the question of revising the
lists of Scheduled Castes and Scheduled
Tribes has been under the consideration of
the Government for many years. In 1965,
a committee popularly known as the Lokur
Committee was appointed to go into the
guestion and that Commii.ce made its re-
commendations. Those recommendations
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were considered by the Government. Then

this Bill was presented to Parliament. Then

a Joint Select Committee was formed and

the Joint Select Committee went into that

question and submitted its report.  That
report was examined by the Govern-
ment and in the course of their con-

sideration of the repott of the Joint Select
Committee there were some matters on
which the Government could not see eye to
eye with thg recommendations of the Com-
mittee. When the matter came up for con-
sideration in the Lok Sabha, a lot of
controversy was generated on a few issues
and ultimately on account of the dissolu-
tion of the Lok Sabha in 1970, the Bill
lapsed. Subsequently there were represen-
tations from several communities and even
from several Members of Parliament. I
suppose. and from other responsible citi-
zens saying that this matter should be
considered again. We tried to go into the
questions raised in the comprehensive re-
port of the Joint Select Committee and
thought that the matters on which there
was no controversy or much divergence of
opinion could be separated from the other
controversial issues and we should bring
a Bill and have it passed so that some con-
siderable number of Scheduled Castes and
Tribes, who are not considered just now
as Scheduled Castes and Tribes. may be
benefited by reservations and other conces-
sions. Therefore, in the previous session I
introduced a Bill in the Lok Sabha. As it
came at the fag end of the session. seve-
ral Members said that they had no time
to go into the matter deeply and therefore
it could better be brought up in the next
session. T agreed. Now, therefore, in pur-
suance of that 1 have brought this Bill
which was passed yesterday in the other
House with some amendments brought by
the Government. And T am now before
you with the same Bill seeking your
approval.

I wish to submit to you that this Bill
is a non-controversial Bill in the sense
that it does not seek to exclude anybody
who is today getting certain benefits. Kind-
ly remember that because lot of remarks
may be
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avoided. This does not seek to exclude any-
body. The aim of this Bill is simply this :
If any community is today treated as Sche-
duled Caste or Scheduled Tribe in a cer-
tain area of a State, we arc saying subject
to some other factoirs and limitations, that
particular community will be and should
be considered as Scheduled Caste or Sche-
duled Tribe in the rest of the State. That
is why we call it as a sort of removal of
area restriction Bill. If in Karnataka or
West Bengal or any other State certain
community is treated as Scheduled Caste
or Scheduled Tribe in three districts or
four districts, then subject to certain limi-
tations that community shonld be conside-
red as such in the rest of that State also.
That is all. That is the limited scope of
this Bill. Therefore, this does not disqualify
or disable anybody. This will only confer
some benefits on about 500 to 600 million
people in India and mostly from Mahara-
shitra, Andhra Pradesh, Gujarat, Karna-
taka and Madhya Pradesh broadly speak-
ing.

Therefore, this is not a Bill for includ-
ing certain communities or excluding cer-
tain communities except to the very limited
extent as has been mentioned. Therefore,
if the honourable Members are likely to,
plead the case of any community which !
may deserve consideration, but which is |
not here since the scope of the Bill is res-
tricted, those remarks may not be relevant.
Therefore, I am trying to point on to the
House the very limited scope of the Bill, |
the non-controversial nature of the Bill and |

the purpose of the Bill which is to confer a |
benefit on a considerable section of the,
people without disqualifying anybody who]
would be now getting that benefit.

The question was proposed.

\
|
s Widt §aqE (ﬁ:m‘(\:qmwﬁw,i
& g famr F1 Awdw 77 guoag @M 5
Fw gt wift a1 wagfar ar-nbei &
am g § oz o ¥ ogwmr o of gAd
T FT TATT FAT AMEY AT ITHRT I |
s afee o fagrer & @ fage § @
sifs s B ux wants 2 oI fNae
T4 | Avg 75 A & | TF AT A0
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ST AR 7o dre F ¥ 3, afEA @
sifet #t g6 #F e wifq & oam Iw
Tl g A A7 A9 94 fF ogaw fA fae
® FT FFAT FA FHIAT AT AT AEA
THaRE & 9 gW fafed & oe a3 @
famifear FT 9#7 & 1 eaFm 17 W T A
1 fage #1 &0 a1% w7-71f7 frasr g
a8l 1 @M 75 FAT T B §T AT A AL
SIST AT [T I AT qF HAT T AT
W ag A & fF oo 9T 3AET g9 g0 A
sirg famn A o

TH g, W arT & 7ET gr §
nE & aad wigfaq sy @i gt
arfaat & ai § wAT qgar § ) afqana &
AR arfafafua s/ & W o fAE
fafg gen #7 oxwewr @ wh 2, Afwa
I ) AF ¥ uAT w@r L T 8,

TR W & o709 faAmr wwgAn | qwd 9

B g Fgar WA g f& afasw we oww
sfgfafom w77 & wfd s 9w &=
FE W g 3R adafer wifr s oam-

gfww Fafadi & aaw &7 gFw BRE
w%|zxgwb‘ﬁsﬁéwrﬁ"w’r%ﬁ
AN F 307 418 S 9T 6 wwgiET
s-fey oY gqafeT wifwi & faft
qEr 2 fr g Al wr Tmw & fasd gm i
u wF g waw gifwd &7 T Fam
ST gt wEr AT § owiarr ¥ fRArg §
T e o afafafeer 23 e wwAT

| wafr o2 wPeT A mar QX 3w W

ooy mifaariee ar faara qatT § A
sfaa afafafica 98 &1 w7 it ot areafa®
ferfa o 2 ok whfan war g7 gna
A AT 9TAE afgdts § fear mn §oais
FAT § Al 54T Fraear & a4y F 1 Af%A
% Al # garae ¥ faafes § g7 T
ST & AR 4T fw faey ad =t Sfafainw
famat waw, faafad |47 w1, 391 Feargse fran
T | fREm ¥ fE gz & frgw & wdc
TR ¥ o § \Jg ATty # o gfea
gdfaa aifaairzd aaar, s fF 87 1950
T AAT W W M, FAFT I AT
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T 1 AR gEfaw fFogwafEy
AR freETaTa & A g
fom w6y i #1 fy a7 gfow
T YR | IH AT 9¥ 1957 A
o1 W 3a Tifemiesd gfom da rrfsrzm
T 989 IHS @7 A1, N AR AR

foar w2 gAaT &9, e W SF H
4 faam Awr g9 wgEv fav & g oo fF
FEET HT IHE WA F AT & 7 w4
I A § & Al 37 aifqoaey g7 §
2 fagm awr gfesT G md@r & & W
f& 1952 § ¥, 1962 & 7, T ER
FTET W, 7 ¥4 A9 gfewd &7 2, A 99
foen @ for & Ty fem o w|wm
g grfemmaz<r @a =1 37 faar v
AAT ey ¥ w3 ok o gfow ifamizd
g/ TEr 8 W dAr gRfau fea war wifE
& uggwa%f$mqaﬁtafefafaa
@ & OF A g oSt froafodr w0 oafa-
fafusg =g =rgy & ov @ & wifga &
AR mE A ¥ W7 F@4 M gad
afxfermadt mfent & Jam ® 7A Frfoer
Faw g qa<foen & o1 gl afemied
&, S A A4 a1 IHF e W F T AT

St
F
aa

A

o am S feodmw & frafesr R
ST, STear g wg oy fE giewa, sgfaa
wift wtv smafed s sufoid & froos
A § gefaa ST D s 1 9 3
I X AT AT AG AT €\ @ AR &
fat faarmit ¥ AR az fedsw @ i
gEF WEEW 1 M W AIFIT F WA AT
gq &, zan g, A1 for fa @7 & war
wgl W Zfcadl 3 aafa ww o fay %
fau St &1 et s F s w
zrr fife 2, afem o= a2 & gfes
A FE0 9T A S ¥ o mw
gd Arag Ol w9 g 7 Fawac
ATh TIPS FGA N WIYES  ITEe,
41981 frid--feEws w1 qTres wnew
UT WEYEE 2R SR AIAAT ¥ @dw ¥,
IEN S eafad fFaT s & & gEay s
AR ¥y oA fRAr 9Ear g o 9w e
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F a9 26 ¥ W1 G0 1 33 & IAR FEA
Gz fqu @ fom %

“I.33. The Committee regret to note
that the percentages of recruitment of
Scheduled Castes and Scheduled Tribes
in the Navy and Air Force are negligi-
ble and the position in regard to the re-
cruitment of Scheduled Castes and Sche-
duled Tribes in the Officers’ rank in all
the Branches of the Defence Services is
most unsatisfactory. The Committee have
taken note of the executive instructions
issued by the Ministry of Defence to all
Recruiting Centres for preferential tre-
atment to be given to Scheduled Castes
and Scheduled Tribes in the recruitment
of Defence services. The Committee,
however, feel that the percentages of re-
cruitment of Scheduled Castes and Sche-
duled Tribes in the Defence services are
indicative of the fact that the present
methodology of recruitment followed by
the Ministry of Defence has served little
purpose and has not yielded the desired
results. The Commiltee are convinced
that unless reservations for Scheduled
Castes and Scheduled Tribes are introdu-
ced in the Defence services; no per-
ceptiable improvement in the representa-
tion of Scheduled Castes and Scheduled
Tribes in those services can be expected.
Moreever, when the Constitution provi-
des for reservatjons for Scheduled Castes
and Scheduled Tribes in the making of
appointment to services and vposts in con-
nection with the affairs of the Union or
of a State; there is no rteason why the
Defence services should be excluded form
the purview of those reservations . . .”

“The Committee, therefore, recom-
mend that 1eservations for  Schednled
Castes and Scheduled Tribes should be
introduced in the Defence Services forth-
with. The Committec feel that it was
really unfortunate that the Defence Ser-
vices were so far excluded from the
purview of rescrvations for Scheduled
Castes and Scheduled Tribes contrary to
the letter and spirit of the Constitution.”

A ¥ prfaami a3 A s
@ % Fvm =T F
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Again, Sir, at
said :

page 29, para 1.44 it is

“The Committee also recommend that
a law should be made whereby the re-
" servation orders in favour of Scheduled
Castes and Scheduled Tribes would come
into force in the public sector undertak-
ings automatically from the date of es-
tablishment of a public sector undertak-
ing or the date of issue of such an order
by the Department of Personnel and
Administrative Reforms, whichever is
later.”.

e femfeer ¥

SHRI K. K. MADHAVAN (Kerala) :;

Sir, may I know whether this is relevant to
the Bill which is exclusively meant for
classification of Scheduled Castes and Sche-
duted Tiibes ?

SHRI N. H. KUMBHARE (Maharash-

traj : This is about welfare of Scheduled
Cuastes and Scheduled Tribes. So. he can
say it.

SHRI BHOLA PRASAD : Sir, at page
39, it is said and 1 again quote :

*1.55. The

[3 SEP. 1976]

|
i
|
|
|
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Committee note that re-ig;,
servations in favour of Scheduled Castes .y o 1o 1 (o pave
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The Committee are in principle oppos-
ed to any category of posls being exem-
pted from the purview of reservations.
The Committee, therefore, recommend
that all exemptions from the rule of res-
ervations for Scheduled Castes and Sch-
eduled Tiibes should be done away
with.”.

MR. CHAIRMAN : The hon. Member
may take another appropriate opportunity
to explain all these things to the Govern-
ment and to the House.

st Wl 9§ ANMTA §gRT, B
geovw gAfan fen f5 Fedwa 3 ey
& S ft wanT afga 7wy AT o2
gafeT AR wAwfneT # fao sw v mme
g g W | gAY T 9w era fErr
T AT | 7 Ioig FE F R AT
wr Gt § a7 % ¥ o= oA}
uz S AT & J e & faad 2foew ok
sgfaa sfaa #7 St gfafafucs  faaar
anfam, it wm fwgar avfzn, Tz 37 9T
fawmit & 2t ar gA7r AwE F, 77 A4 fAq
@l &, 3z afzer ¥ g I
SHRI V. B RAJU (Andhra Pradesh) :

I do not want to make any speech.
a clarification from

and Scheduled Tribes have since becn \lhe hon. Minister. About the First Sche-

provided in respect appointments
Class Il posts and to the lowest grade

of Class 1 posts is Scientific and Tech- | No. 29
nical services meant for research. How- Jdis”. Si;'
cver, as poinied out by the Committee | 1y

in their Twentyfifth Report (Fifth Lok
Sabha), the Committee are of the opinion
that itime has come when the qualified
Scheduled Caste and  Scheduled Tiibe
candidates
their due right of reservation in services
on the plea of “Scientific and Technical

posts.” The Committee would, therefore, | fate

1

|

should not be deprived of of Hyderabad.

fOrfdule, Part I, page 18—I am referring 10

the State of Andhia Pradesh-—under item
it is mentioned “Sugalis, Lamba-
there is another called "Banjara’.
at is a more popular word. Sir, as you
are well aware, before Andhra Pradesh wasy
constituted, 1t had two parts actually—the
coastal area of Andhra and the Telangana
area of Hyderabad. In the Telangana area
they are styled as Banjaras
and they have been actually struggling for
inclusion, and 1 do not know exacily thsir
and we do not know  whether the

like the Government to examine the"“\ﬁnistry has taken care of them. We do
policy or predilection of reservation cer-' ., p.ve the earlier list before us. It will

tain posts from the reservation orders I'be good of the hon. Minister if he inclu-
on the plea of “Scientific and Technical ldes them so that these poor people may
posts”. Tn all Scientific or Technical posts. [ not go by default.

including all those in Class I, there,

should be reservation for Scheduled Cas-. PROF. N. M. KAMBLE (Maharashtrar

tes and Scheduled Tribes in Services. t Mr. Chairman, Sii, 1 rise to support ihe
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[Shri V. B. Raju]

Scheduled Castes and the Scheduled Tribes
(Amendment) Bill, 1976. The hon. Home
Minister has stated that the Bill, is a non-
controversial one and has been brought
forward for a very limited purpose and the
limited purpose as he defines is just removal
of certain area restrictions. While stating
that this Bill is a non-controversial one, he
also gave the history of the Bill. He said that
the Bill was brought forward in consequence
of the Lokur Committee’s Report and only
after that Report the Bill was introduced.
A Joint Select Committee was also formed
and the Report of that Joint Select Com-
mittee of two House is also with the Gov-
ernment. But he made a remark that the
suggestions made by that Committee were
such—I do not know what sort of sugges-
tions were there—that the Government
could not see eye to eye with the recom-
mendations made by the Committee. That
shows that the suggestions might have been
controversial or very controversial.

Then, unfortunately, because of the dis-
solution of the Parliament in 1970, the
Bill lapsed and in the last session again a
fresh Bill was introduced and the hon. |
Home Minister stated that at the time of
the introduction of that Bill a lot of heat
was generated and the Members wanted
that they should have some time to exa-
mine the Bill in detail.

SHRI K. BRAHMANANDA REDDI:
‘This very Bill without any amendment that
was passed yesterday by the Lok Sabha |
was introduced in the last session. The Bill
that was introduced in 1967 was different.

PROF. N. M KAMBLE : That lapsed.
But the history of the Bill in general is
like this. In the last session the time of the
introduction, as he stated, a lot of heat
was created. Now, if that was so, what
was the necessity of bringing forward this
type of controversial Bill ? Is it just to
satisfy some such Members who want that
this Bill should be passed in any form as
early as possible ? As a matter of fact,
Sir, if the Bill that was introduced last
time was to be taken into consideration,
along with the suggestions of the Members
and the Committee, the aspirations and the

[RAJYA SABHA]
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expectations of the Scheduled Castes and the
Scheduled Tribes would have been fulfill-
But, my submission is that this Bill
which is brought forward now completely
falls short of the expectations and the as-
pirations of the Scheduled Castes and the
Scheduled Tribes.

Now, this Bill has been biought forward
in exercise of the powers conferred by arti-
cle 341 and article 342 of the Constiiu-
tion. As a matter of fact, Sir, the first
Order came in 1950 after the framing of
the Constitution. In that Order, Sir, if one
just takes a look at it, it is stated therein
that : In exercise of the powers conferred
by clause (1) of article 341 of the Consti-
tution of TIndia, the President, after con-
sultation with the Governors and Rajpra-
mukhs of the States concerned, is pleased
to make the following order, namely so
and so.

Sir, this 1950 order, according to me,
was not basically in keeping with Article
341 of the Constitution because article 341
& 342 define the Scheduled Castes and the
Scheduled Tribes which are to be brought
under Schedules 1 and 2- respectively
Article 341 says :

“The President may with respect to any
State (or Union Territory), and where it
is a State . . . after consultation with the
Governor thereof, by public notification,
specify the castes, races or tribes or
parts of or groups within castes, races or
tribes which shall for the purposes of
this Constitution be deemed to be Sche-
duled Castes in relation to that State....”.

Now, these words “tribes or the races or
the groups within the castes™ are very im-
portant, because in this article 341 there
is no mention, whatsoever, of any religion.
But, unfortunately, in the order of 1950,
the clause 3 says : ’

“Notwithstanding anything contained in
paragraph 2, no person who professes a
religion different from Hindu or the Sikh
religion shall be deemed to be a mem-
ber of the Scheduled Castes.”.

This was an addition to the direction for
specifying inclusion of the Schedule Castes
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over and above the one already given. | or do not suffer from this stigma or untou-
In article 341, there is no mention of the | chability even after conversion apart from
religion. However, even if we take this am- | their economic or the political status.
ended order there is nowhere, in the con- | If that be so, I would certainly urge
stitution as a matter of fact, the definition | ypon the hon, Minister to include this par-
of Hindu given. However, article 25 of the | ticular grotp of castes. which is mentivned
constitution does give an explanation 1o |in article 341, in this particular Order. In
this particular word “Hindu” and it says :| the State of Maharashtra and in some other
States like Madhya Pradesh, Gujarat,
Andhra Pradesh, Tamil Nadu, Uttar Pra-
desh, Punjab and so on, many people have
converted  themselves to Buddhists. 1In
Maharashtra 1tself, accoiding to the 1951
Census, their number was only 1,80.823
as against the total population of
36,10,00.000 odd. The percentage was as

So. if at all they had to make any chan-} meagre as .05. If you take the 1971 Cen-
ges, according to article 25, Explanation 11, | sus, the Buddhist population in India was
this order of 1950 cught to have included*‘ 38,12,000 and odd. Maharashtia itself ac-
reference to persons professing Jain, Sikh!counted for 32.64,000 and odd. The other
and the Buddhists but I do not know for‘ States accounted for the rest of the Bud-
what reason the Jains and Budhists are | dhist population in India, such a big slice
excluded. Therefore, I feel that the order|of the population has been suffering for
of 1950, of which these amendments are|the last 20 years. They have no political
the ‘OffShOOIS, is contrary to article 341 facilities and there are no measures for
and ‘also article 25. That is my first sub- | their economic upliftment. TLeave aside
mission, And if this is so, then 1 think that!their social status because the social sta-
the present Bill is not in order. That ismy 'tus is rather based on the religious consi-

“Explanation 1l. Tn sub-clause (b) of
clause (2) the reference to Hindus shzll
be construed as including a reference to
persons professing the Sikh, Jamna or
Buddhist religion, and the reference to
Hindu religious institutions shall be con-
strued accordingly.”.

humble  submission  and,  therefore, | deration. We talk of secularism. But here
would request the  hon. Home {in India everything that is done, is done
Minister to refer back this Bill to]

the Lok Sabha and bring a comprehensive
Bill which would satisfy the aspiiations
and expectations of the Scheduled Castes !
and the Scheduled Tribes. Not only that,
Sir, the purpose for which articles 341 and
342 give authority to or confer power on
the President is thereby defeated. Sir, T
shall come to this particular section of the
Buddhists converted from scheduled castes
because I am much cancerned with it. Yes,
1 am a Buddhist myself.

There is another thing. Sir, which the
hon. Home Minister said yesterday in Lok
Sabha that the Members should not think
of only poverty and try to include the
castes and the communities because it is not
a real test as far as the castes are concern-
ed, and the real test was untouchabilty. If

that is so, T would urge upon the Home
Minister to see whether the Buddhist con-
verts, especially from Maharashtra, suffer |

against the background of religion, be it
elections or be it anything else. I would
not like to take the time of the House by
quoting so many things pertaining to reli-

!gious discriminations on caste tests, vis-a-

vis the scheduled castes and the scheduled
tribes and the Buddhists. But I would like
to mention one thing here, namely, un-
touchability. T think the hon. Home Minis-
ter is quite aware of the instances where
even after conversion, the Buddhists,
who were formerly scheduled castes, are
treated worst than the scheduled castes. I
am ashamed to mention here the atrocites
committed on these people like raping,
their women folk making them naked and
taking them in a procession in the streets,
polluting their drinking water wells by
throwing dead corpses of animals and so
on. So many types of atrocities are there.
These things are still going on. They are

treated worse than the untouchables and
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if untouchability is the only  criterion,
then why don't the Government come for-
ward with a comprehensive Bill so that
such of the scheduled castes and the sche-
duled tribes who have been deprived of
these concessions for a long time, as well
as the Budhists-converts in  Maharashtra
and other States who are also suffering
from these disabilities could be included
in this Oider.

Sir, as 1 said earlier, this Bill, according
to me, is not in order because the Order
of 1950 itself is violative of articles 341
snd 25 of the constitution. When we went
to the higher authorities in the Govern-
ment including the hon. Home Minster,

the Chairman of the Committee on Con-

stitutional Amendments, hon. Shri Swaran
Singh and others, we were given some
hopes and they said “We do agree with what
you say. Many of our leaders and many
of our delegations met these authorities.
Many of our memoranda arc with them.
They do agree and say that this should
be done. But T do not know what prevents
them from doing this. As a matter of fact,
Sir this particular Bill relates to policy
matters, But in such  matters, the hon.
Home Minister or the other Ministers are
not taking the responsibility on them and
they are consulting the bureaucrats,

Sir. As you are aware, the bureaucrats
are dead against these Scheduled Castes
and Scheduled Tribes. I am saying this
with my own experience moreover there
are so many reports of the Commissioner
of the Scheduled Castes and Scheduled
Tribes, also there are so many reports of
the Parliameatary Committee on the Wel-
fare of the Scheduled Castes and Schedul-
ed Tribes. If we now clamour today for
a secular State and a committed judiciary,
the time has come to say that we also
need a committed bureaucracy. committed
to the provisions of the Constitution, par-
ticularly the  provisions meant for the
Scheduled Castes. Scheduled Tribes und
the weaker sections of the people. Sir, our
beloved Prime Minister on many occasions
bas made it clear that the 20-point pro-
gramme and various different policies and
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' plans of the Government are meant for
the weaker sections of the society. But
unfortunately, in the matter of policy deci-
sions taken by the Government. in the
‘matter of all welfare schemes, they remain
!

on paper only because the bureaucracy in
. this country does not allow these things
\to be done. T would, therefore, request the
hon. Minister that instead of bringing such
| a non-controversial Bill and getting it pas-
| sed hurriedly and that too at the fag
end of the Session on the last day he
should biing forward a  comprehensive
]Bill. Looking to the heat created—about
which he himself has said and Jooking to
the sentiments of the various Members in
the Joint Select Committee and the repre-
| sentatives of the Scheduled Castes and
Scheduled Tribes who have expressed
their views in the other House, he should
definitely bring forward a comprehensive
Bill which would, as a matter of fact,
stand up and satisfy the aspirations and
cxpectations of these weaker sections of
the people.

With these words, I conclude.

MR. CHAIRMAN Yes, Mr. Decorao
Patil. Try to be brief becausc a number of
Members are to participate.

SHRI DEORAO PATIL (Maharashtra) :
Sir, 1 welcome and whole-heartedly sup-
port the Bill. Under the existing orders
relating to the Scheduled Castes and Sche-
duled Tribes, some communities have been
specified as Scheduled Tribes only in cer-
tain arcas of the State concerned and not
in respect of the whole State. This has
been causing difficulties to the members of
those communities in the areas where they
have not been so specified. The present Bill
only seeks to remove this area restriction.
Sir. before going to speak on the Bill. the
) object of which is to remove the area res-
| triction in respect of the Scheduled Castes
i and Scheduled Tribes, T must congratulate
the Prime Minister, Shrimati Indira Gandhi.
| There is no doubt that because of the
! keen interest for the down-trodden, the
\Scheduled Castes and  Scheduled Tribes
| Order (Amendment) Bill, 1967, which laps-
" ed in December 1970 had been reintroduce-
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ed. only to remove the area restriction, in“ problem appears to have been stalled under
Lo,k Satha in the last Session, i the pretext that a Bill will have to be
* brought before Parliament and since those

We cannot forget the personal intereﬂjt . days. Government were repeatedly assuring
the Prirme Minister has taken in getting th,lsi on the floor of the House, about bringing a
Bill pasced during tre current Session 1l By 1o this effect, Shrimati Indira Gandhi
self. The main hurdle of area resmcton“ after becoming the Prime Minister, decided
has been removed for  which the huge) 15 remove the area restriction, and the
affected tribal population of the —counuy | gyl (o that effect was introdvced in Lok
will surely bless the Government and Our | Sabha on 12th August. 1967. In the third
benign, benevolent and

dynamic 1e1\.der~‘i session of Lok Sabha, a memorandum sign-
ship. She has fulfilled the assurances given: eq by more than one hundred Members of

to our delegation in the month of Novem- puiliament, secking the passage of the Bill
ber 1963 by her late father Shri ].1\\nhaﬂn]‘§ was submitted to the Government, but as
Nehru. The Muhavashtra Pradesh Adivasi| per decision of the Government the Bill
Seva Mandal Warlikar delegation headed | wug referred 1o a Joint Committee of both
by me met the late Pandit Jawaharlol: the Houses on 26th Maich. 1968,

Nehru on 26th November. 1963, '(md‘

requested and demanded to remove! The Report of the Joint Committee was
the area restriction in Vidarbha region of Presented to Parliament on 17th November,
the Maharashtra State. ) 1969 and the Joint Committee’s main Je-
i commendation was that the present srea
Shri Jawaharlal Nehru had addressed me“ restriction should be removed. The Bill as
a letter dated 26-11-1963 stating in it that i reported by the Joint Committee was taken
he was happy to see me and all the mem- | up for consideration by the Lok Sabha on
bers of the delegation and that there were | 23rd November, 1970 but consideration of
anomalies, as pointed out in the memo-“ the Bill was held over. Lok Sabha was
randum. in the list of the Scheduled Castes | dissolved in December. 1970 and hence
and Scheduled Tribes and that he had direc- | this Bill was lapsed. Again fiom the year
ted the Ministry concerned to look into the

1974, the problems of the Scheduled Tribes
matter and to remove these anomalies.

Ehad been vehemently voiced, btoth inside
L . | and outside Parliament. A new Bill was
'The A}?lgd?l dpq]{njll;ullon fOf th;cl‘rrgc?g‘;; prepared by the Government but this new
nised Sche u.e r1bes. (,) non-ucle ute ‘Bill was pending introductinon in the Lok
and ncn-specified ateas in the Vidarbha | Sabha
region of Maharashtra state, numbexing‘ )

about 14 lakhs. and in other States pumber-;  Sir, in the history of tribal development
ing about more than 50 lakhs, was nﬁected{ it was a unique occasion when the Prime
and they were suffering for no fuuit of Minister, Shrimati Indira Gandhi had set
theirs but because of the prevailing con- ‘ her programme at Khandabara village in
dition of residence stipulation. Sir, in my ear- | Maharashtra solely for a tiibal functicn
lier speeches also 1 had stated that there was on 15th May. 1976. Among other things,
discrimination between father and son, dis- the attention of the Prime Minister was
crimination betwecn brother and sister, dis-\ called for urgent action for the tribal wel-
crimination between two brothers—one ' fare, regarding removal of area restriction—
brother living in the Scheduled area being  which has put the tribals to a great hard-
treated as a Scheduled Tribe and the other | ship—and a request was made to introduce
brother living in a non-Scheduled area being | the Bill which was pendina introduction in
treated as other backward class. There- | the Lok Sabha. In this regard, a letter
fore, this question of removal of area res- | dated 13th May, 1976 was sibmitted to
triction in the Stale has been approved . the Prime Minister by me. On the Prime
then by the State Governments as well | Minister's instructions, a Bill was intro-
as by the Central Government. Since the | duced in the Lok Sabha in the last session,
days of the late Panditji and Shastriji, this | on 21st May, 1976.

Today is the golden
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[Shri Deorac Patil} been done. The Committee recommended
day for the tiibals as area restriction will | that they should be treated on a par with
be removed by this Bill and the tribals | the Scheduled Castes and Scheduled Tribes
living outside the Schizduled areas will be | in the matter of social. educational and
treated as Scheduled Tribes in all the States | economic uplift. The Committee have also
of the Indian Union. recommended the fresh inclusion of scme
communities in the list of Scheduled Tribes.
They recommended 72 new sub-cisies and
141 new Scheduled Sub-tiibes for inclusion
in the list. Therefore, 1 request the Home
Minister that this question should be re-
considered and a comprehensive Bill should
be breught forwaid.

Frora the history of the Bill it is clear
that the question of removal of area 1es-
triction has been under consideration from
26th November, 1963, that is, for about
thirteen years. As a result of this Bill,
the unrecognised Scheduled Tribe popula-‘
tion will be treated as Scheduled Tribfts,J

|

and hence there will be 2n increase in the
total population Scheduled Tribes. Gov-
ernment have made a provision in the Biil |
to re-estimate the populat.ion of Schedule.d SHRI N. H. KUMBHARE : Sir, the hon.
Castes and Scl'xeduled Tiibes on the basis| yp.owcoor 10 his brief speech refcired to
of the new l-lsts. {md to re-a]locafe thef the object of the Bill and we ate told
reserved constituencies. '_I‘h‘er'efore,.lt Wasithat the Bill has a very limited purpése——
very necessary to pass ,th“ Bill during the | 4 i only seeking to remove what iz called
current session of Parliament itself. the area restriction. In other words, if

Sir, T was keenly interested in this issue | a Scheduled Caste or a Scheduled Tribe
since 1963 and I did not lose any opportu-| is so relation to a particular area, now,
nity in roising my humble voice in the | with this amendment provision, he will be
cause of this down-trodden community. | regarded as Scheduled Caste or Schedualed
Therefore today T get the entire satisfaction | Tribe in other area. So far as the object
of fulfilment of the desired object for | of the Bill is concerned, [ think theie will
which T tried untiringly and ceaselessly for| be no controversy; and we all welcome the

Sir. I welcome the Bill and congratulate
the Home Minister in this regard.

more than 12 years. Let it go on record — Bill. But I must say that the
my heart-felt congratulations are due to the | 12 Noonmajor objective of bringing this
Prime Minister, Shrimati Indira Gandhi, the Bill has not been accomp-

Home Minister and also the Members of | lished in the real sense. If a Scheduled
Parliament for supporting this important | Caste person resides in one State ard then
measure. 1 also congraiulate the Adivasi| for some reasons or others, he mugrates
leaders and workers who took a keen|io some other State, why should he not
interest jn this important matter. be regarded as a Scheduled Caste ? In the

Sir. regarding the inclusion of some of ) brief speech the hon. Minister has made
the communities in the list, the Committee | a very touching reference to the recom-
recommended some of the communities to | mendations of the Joint Select Commttec.
be included in the lists of Scheduled Castes | There was a Joint Select Commiliee after
and Scheduled Tribes. Regarding the De- | the Lokur Commitlee or Commissicn had
notified Tribes, the Commiltee received! given its recommendations. The Joint
more than 270 memoranda and represen- | Select Committee was there to examine the
tations regarding the iuclusion of the| entire question. All that we wanted was
scheduled Castes and the Scheduled Tribes. | that there should be an integrated aporoach.
Most of them were from the ielitively | In other words, the problems that arise out
advanced communities and most of them | of exclusion or inclusion should be resolved.
are from de-notified and nomadic commu- | Why should there be a piecemeal approach?
nities. The de-notified and nomadic com-; You resolve one prqblem and allow the
munities are scattered all over the country | other problems {o remain, thereby creating
and their welfare work has not so far| more problems. All that we want is that
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you should have an integrated approach i knows how much unrest is there he -howd
to exaniine the entire thing and to try to! tell us why they want to have a piecemeal
find out how best we can resolve the pro- ‘i approach and why they do not want to
blems that crop up. So what I wus sub- | resolve the problem in toto. 1 would like
mitting was that the Joint Select Com-|to know from the hon, Minister what was
mittee had considered this aspect and Lheyf the consideration which weighed with the
had made recommendations to the eﬁect]Government in not accepting this sugges-
that if a person belonging to the Scheduled | tion. Otherwise the impression would be that
Castes or Tribes migrates to some othcr | so far as the problem of the Scheduled Cas-
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State, he shauld continue to be treated as
belonging 10 the Scheduled Castes o1 Tribes,
Here, Sir, the word “migrate” iy very
important. 1t is but natural that a person
may not remain in his State for his voca-
tion, for his employment or for some other
purpose. He may be bound to go to some
other State. The word “Migration” has a
specific meaning in the sense that when
he leaves that State, he ceases to be a
citizen of that State, and he becomes a
citizen of another State. Now, the very
simple guestion is that simply because he
goes beyond the area of a particular State,
he ceases to belong to the Scheduled Castes |
or Tribes. This was a serious anomaly(
and it created a serious haidship. There- |
fore, it was demanded that you should re- |
move the area restriction on an all-India
basis. Sir, here T would like to make a
submission that some confusion is sought
to be created by saying that, well; it Would“
mean an all-India list. No, it will not be{
an all-India list. The simple propos:l was |
that when they migrated to some other!
State, then in that State also they should
be regarded as Scheduled Castes or Sche-
duled Tribes as the case may be. On!
this point, the Joint Committee’s Report |
was unanimous and secondly, the Minister -
in charge was also a party to that decision.
Then what was the reason for the Govern- |
ment not to adopt it? Now the hon.
Minister says that there has been a con-
troversy. But the hon. Minister has not
said on which issue the controversy was
there. T would like to make it clear that
there was no controversy so far as this mat-
ter was concerned. There was no con-
troversy at all. On the contrary, the entire
recommendation was unanimous, and the
Government was party to it. Therefore,
when the Members are so much agitated

over this issue and when the hon. Mirister |

'to be just and proper.

tes Scheduled Tribes is concerned, the Go-
vernment does not want to deal with the
problem with an open mind, and it has got
some sort of reservation: “Oh, if it is
done, it will inflate their population.
Now they are 211 per cent; they
may become 30 per cent.” A very
enlightened officer told me that they
will become 55 per cent. This sort of non-
sense is going on outside. There are ele-
ments which are working against us. So,
what 1 want to say is that at lcast the
Government should accept what was thought
It is just and pro-
per and simply because a person yoes to
another State. he does not become advanced.
He still suflers from social disabilities. He
still suffers from abject poverty.

Even iken he is not regarded as Sche-
duled Caste and he is deprived of all the
benefits. Therefore, my submission is that
the hon, Minister should at least take note
of this and give the reasons as to why the
Government has not accepted this unani-
mous recommendation to which they were
also a party.

Besides this. the report of the Joint Select
Committee has also made a recommerdation
in respect of two other important matters.
They also do not find place in the present
Bill. T muy just invite the attention of
the hor. Minister to the fact that when
this Bill was introduced in 1969, there was
one picvision which related to refugees
from East Pakistan. These refugees who
came from Fast Pakistan were certainly to
be regarded as Scheduled Castes in West
Bengal. That means, if they were Sche-
duled Castes, they would be regarded as
such and if they were Scheduled 'Tribes,
they would be treated as such. At that
time you wanted to confer these benefits
on these people. But today where is that
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provision in this Bill? T would like the
hon. Minister to explain in the course of
his reply why that provision did nct find
a place in the present Bill. Was there
any controversy over this? There was no
controversy and 1 know on which issue
there was controversy. The controversy
was over the issue of conferring these bene-
fits converts. I a Scheduled Tribe be-
comes a Christian or if he becomes a
Muslim, the argument was that by conver-
sion he loses what is called his tribal cha-
racter and when he loses his tribal character
he should not be regarded as a Scheduled
Tribe. That was one point of view, The
Joint Select Committee was in favour of
excluding such people. The hon. Minister
in charge at that time thought that it would
be dificult for him to accept it. And it
was not accepted. 1 could understand this.
Therefore, the so-called controversy was
restricted only to that point and nou te
other poinis. But in the name of contro-
versy, the entire beneficial provisions have
been taken away and therefore the Sche-
duled Castes and Scheduled Tribss are
very much perturbed. They have an im-
pression that some element is working
against their interests. This impresion is
well bounded when their interests are
ignored in this manner.

Then, Sir, T would like to refer to the
question of Scheduled Castes who have
converted to Buddhism. My friend Prof.
Kamble has very aptly dealt with this
problem. In the first place we will have
to examine and find out whether any legis-
lation or any administrafive act has violated
the concept of our declared policy of
secularism. More so when we are going
to amend ouwr Constilution by incorporating
the word “secularism” in the Preamble.
We are now going to say that India stands
for secularism. Very good. We stand for
secularism. But this should not be just
ormameatal. We bhave to display that we
are secular. Therefore, T say it wili have
to be secn and examined very carefully
whether every action of ours is within the
purview of the concept of secularism. No
discrimination should be made in the name
of religion. Therefore, my submission 18
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- this 1 When you suy that a Scheduled Casie

person, for purposes of special treastment
and privileges and rights, should belong
to a particular religion, does it mean that
you are treating all the religions on an
equal footing? No. It does mean that
there 1s discrimination in the name of relt-
gion. TIn the year 1950, you said thai the
Hindus alone vould be the Scheduled Cast:
people. In other words, if a particular
group or community satisfied the test or
the criteria—as has been pointed out by
the honourable Minister, the criteria should
be edudcational backwardness, economic
backwardness and social backwardness—
they are still not considered to be a Sche-
duled Caste if they were not Hindus. If
a person salisfied the criteria, he shculd be
identificd and earmarked for special treat-
ment. Why should his religion come in?
Why do you want to stick to a particular
religion ? 1f a Hindu or if a Sikh or if
a Buddhist satisfies the critetin laid down.
then he should be allowed to have that
benefit. Now, you want to restrict it. 1t
means that you want to favour one reli-
gion only. Is it secularism? TIs it secu-
larism when you favour one religion 1n
particular 7 This was in 1950 and then,
after six years or so, you provided for the
Sikhs alse. 1 have no objection to thar
1 know that there are thousands of Sche-
duled Caste persons who have embracea
Sikhism. By embracing Sikhism, their
conditions have not improved at all. There
are still Sikhs who do the work of scaveng-
ing. They do the work of cleaning and
they ars still regarded as untouchables.
Therefore, the Government showed some
wisdom and included another religion, that
is, Sikhism, but that is not enough. It
is for the Government to examiue this
aspect and see that, irrespective of the
religion, anyone who satisfies the test is
treated ws a Scheduled Caste per:on anc.
Sir, here is the problem of forty lakhs of
Buddhists in this country who werc Sche-
duled Caste pcople once and who have
become Buddhists now. Sir, the other duy,
I was in the Lok Sabha and the honourable
Minister was saying: “Well, we cannot ex-
tend this benefit and we cannot provide
for bringing the Scheduled Castes under the
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list of Scheduled Castes because of para-
graph 3, which restricts the inclusion of |

the Sikhs and Buddhists.,” This is our
grievance, By having this paragraph, that
is, paiagraph 3, you have done an acl

which is violative of your ideal and con-
cept of secularism and I can say without
fear of being contradicted that if it is
examined legally and judicially, it will not
stand the ‘est of secularism. Such an act
would not stand the test of secularism and
it will be quashed as something not seculai
and as something unconstitutional. This ia
what we would like the Government to
examine. And, Sir, this is not the first
time when this matter has been Lrought
to the notice of the Government. No,
not for the fist time. If the honcurable
Minister sees the files, he will find that
hundreds and thousands of representations
have come to his Ministry saying that this
is an act of grave injustice which has been
done to tnem and asking Government to
do something to remove it. The Govern-
ment must have received several thcusands
of representations and would have received
deputations and would have seen many
morchas led by these people also. There is
a demand for this and yet the Government
is not prepared to consider this question at
all.

5

Sir, this is one aspect of the matter and
1 want to come to the other aspect. The
Government of Maharashtra realised that
notwithstanding our conversion we still suffer
from social disabilities and abject poverty
and, therefore, they have given us some
benefit and the State Government has said
that we are entitled to get all the con-
cessions, facilities and benefits which are
available to the other Scheduled Caste peo-
ple. Moscover, Sir, the Government of
India also has extended to us the bencfit
of Central Government scholatships. When
the Government has given us this scholar- |
ship facility and when it is given io the
Buddhist-couvert  fiom Scheduled Caste
students, by implication it suggests that the
Governiaent is also of the opinion that
notwithstanding our conversion we have
not been able to make any improvement |
so far as the educational and social spheres k
are concerned.

{ out,
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If this is the position, T would like to
know from the hon., Minister as to what
was the problem in not including them in
the list of Scheduled Castes.
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Sir, 1 would not like to take much of
your time. The hon. Minister has given
us an assurance that it would be possible
for them 1o consider this in terms of an
exhaustive Bill. If this is so, it will be in
the interest of serving the cuuse of our
Constitution. Otherwise, 1t will be a black
spot; it will be a black Act. Why should
Government put restrictions in the name of
religion ? This is fundamental. And in
that light, Sir, I am very hopeful about
this.

Sir, as Prof. Kamble has rightly pointed
we met the Prime Minister. She is
vely sympathetic.  She also feels that in
the name of 1eligion discrimination should
not be thete. And, therefore, our only
hope is the Prime Minister. We still feel
confident that the Prime Minister will re-
move this injustice that is being parpe-
trated.

[The Vice-Chairman
Misra) in the Chair.]

(Shri Lekapath

Y ArqErESt ATCATEW! IRE (W) ¢
JTRNTOTE,  WARd, WY T0ER W
degre gresw ) & fifgsad 3T F AR
¥ o far wmar & gEET § ARGT I X
fordt @er gaT 7 | STAATSTET WATRA aga ant
&7z frfegaom o1 o Tewde £ AT ¥
i FAMA SrgTer wwed AR YR
Zrged #T TR ¥ HEg ofrm ¥ oqev &
At q fefeesnd g7 @ o ¥ g &
AR w7 IET AT AT RAAT A7 1 GG
aat & g%y 78 fearz o fw wfoar §
ArT TgA § It A A frar & o ard
F AT 1 ATA TG A, wAfAy TN F
AT wT A ATy fwear Sifzg o owry S
7z fam At & gEE fad & wAarT g
W odm fafrez a@gr #r ogaaw W
AT § FNT TG 3T AW @ F, A
frgges Fee A figusE e F AW A
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[ arqerasft AreATEsT 299d)
AN g, SR @i fAAy AT F o A wEras
FT g9 wEAT w1zAT § fred faw A &
wEi-El rggee gred wferm & agr At &
am agfema @ §), At 4 39 ofar &
areY & @ o wgfagT & wEw o Ag
g AT § fF o9 ouzfAmr § s
®AET TG AN AT & 9F 8% AW 9
uferms & fog e, gifewew, gz, afsas
o agt @wd, |IE gzt I3 gEAiaE
FEAT AT & FHANKE | W AW ¥
3% a99 93 T4 AFA, 938 ¥ A7 qgY
o 7 W 9wy 1 gFewal o oforr g
@ I R gREA, W TIFAT FTGAAH
grT F0fed | & wrawr g FAAT ATZAT E
fe agt fvem famad & sy B =
qy g & WIERIT O @7 g7 & R
THET FIL 99 GO0 9T 937 JEAT E | A
7T IT T 7 9% #Hv ey A o
W i wathes 7 @ 730 00 B ErEA
oz G T30 qF AFE A QU 9grE
T A GIT g Ardwew § @ oad |
o7 gftc § afy gw 39 & % 9w wRW
& @ A% 9% fau gwd st w1 g
TN TG ZCM A9 A% F AN AR qET
FLRFA & 1§ WRAT § fFowr Admr &
e, samer & s F99w o w1 W A
fea s ifgw o maar e AT ¥
wH, A A G & § PR oofend anxd
wnE O 33 @rn #r agfond v g,
AET 3T A & asei F AR @ wmrowem,
T, G F W AWA g ATCRA
AR TZ AI4T T ofeg § Teq7 HL AP AT
WH  FAAT FUEAT WM W HT S |
iy & avgq gt g7 AW F1aUI H
w=E 3 F fau g qwm wgfea & 9@
wfgn farlr 3 & grd & qaa? A ad )
g0 19 & 97 Fgwr wigAr g & dar
& @1 T 3 f% wgyes ATeEw AR fggee
weeq ¥ fAa fosdwa afqds #1 T@r @
2 A gW W T A A6 A OBIT R
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AT A1 WY gAEr wawnE F D &0 §
gaxr IET Atz § wwg A faddr
gafay ¥ Fgar gg & % & A &Y,
@A TC U, T FT %% 99 A
afids ¥ 3w 7 3o owadw ¥ ahfbe
fegr @tar Irfgg | wq g WY R F UF
HEAT ®Z AAY & AT A A AT@EG &0
gF AT ARA & @ gWrT A3 I gl
aifgn & oF & A & A AW A &3
gfid aft st & @ oAw g )
g & a7 s &1 e 2 R a7 A A\
wfg@sr A T ¥ 7 geae &1 avA MR
ifer « & FmmAr § & FATY ATHC T
R ¥ we9T a4 § A9 wIH oar T
o fand 3 Ami w0 Afrgs § 3T
ufafafacs o &% | 77X gq WEAT &
TR TX AT FT W FIA AT HIFT @
AT fegeT FweA AT wggEs @em & M
qars-fagrs &1 3faT gTeg w41 A9
T dFT F oara fgsw " FAr o WAL gw
B A FAr Al gAR AW H gw &m & 7
Fgy wGd »Y¥T aEr @ frer WIT )
gafere wrer W@ gg ard & § fr oma
AR &1 AT GrAdT 97 3 faed A0 A
AT 9@ T ATET f3av WA

gadr 717 97 71z A ¥ P EAT 3w
¥FAT #ET § 1 A 4T qI4H LT AT
oIl 21 Sar e g fafeze aEa 7 #=7r
2 fraga fisd) Tifyn & fAm § OF gaer
fgm o arr & g ar AF g 5 T aw®
fresr sniqai &1 39a wifAa @@ G T
g wfew & 25 ®37 ;aT 5 fF g9 3w
# foes) wifgd 1 gwAfas &7 o
g & fF 3 & g 98 &< 9 @ £
wgroez  AErd, g, WA, faw, Wi
A FaTT Ag Pregr gt & 1A dw § 0w
AT ST §THW 399 7 § AvimAsm wEfg
AR AR FEAN 9gd Ae8l 8 WeEes
F 7 NPT T & AN A SAE A
Fqq TG A =TT 9 oww  fwE
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arfaal &t faed § o gw 9F anr S
W AR AN ZW o qr e -
difes & 9gy @ § a1 ST Em
dF9E ¥ 3T 97 TG F AW g fqw
w0 § WA £ fF ogmid qwm § S
figyes TWEd WX vggee TEH & AN §
IET AN WETC & wgwA AT =ifEg o
waiE afg@e ¥ & @00 STy QMR A4 g
AT §TFA T9 A I WY Feawd @l
frwry arfed 1 gEw g GggrT Fwed
ok Wi gresw & fau & aWr agfanad
93 & A wnfgw S g § 6o
AATE F | AT FA OITH AT IFR &
Fdwd T gt F g Al F awET W
e L g e 2 fE RY owr & &1 A
wime fer § = o0 9@t wERw faaw

F | ZAWART % AU g7 fAA w1 q9E

FAT § )

SHRI SANTCSH KUMAR SAHU (Oris-
sa): Mr. Vice-Chairman, Sir, 1 stand to
support the Bill because it will immensely
benefit the Scheduled Caste and Scheduled
Tribe people who were restricted for get-
ting the benefit within a scheduled area
within a State and who were not getting
the full benefit of mobility inside the State.
It is a forward step in the scheme of a
national policy regarding the welfare of
Scheduled Caste and  Scheduled Tribe
people.

Sir, while supporting the Bill, I would

like to read out the relevant provisions of ]

the Constitution. The Constitution has pres-
cribed certain measures to improve the con-
ditions of socially and economically back-
ward people and to bring them to the lcvel
- of others. And as such they have provided
- that the President of India, in consultation
- with the Governor will proclaim an order
and that will be placed before the Parliament
and that will amend the list of the Sche-
duled Castes and Scheduled Tribes. This
. Bill is definitely a step forward because it
removes the restrictions on Scheduled Castes
and Scheduled Tribes peoples’ welfare bene-
fits were confined to a particular area.
They can now go to other places and they
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will continue to get the benefits within the
State. This restriction has now been abo-
lished inside the jurisdiction of the State.

But, Sir, this is not a compiehensive Bill,
It would have been much more welcome if
|a comprehensive Bill covering all the as-
pects for the amelioration of the weaker
sections, the Scheduled Castes and the
Scheduled Tribes, of this country had been
brought forward. In this connection, Sir,
I would like to submit two or three minor
points and show to you how these people,
i by misuse ni certain words, have suffered in
] my Stale. Now, on page 12 of the Bill

at serial number 24 the word mentjoned
} is ‘Dewar’. The caste ‘Keuta’, a class of

very backward fishermen found a place
| in the list of Scheduled Castes in the Order
of 1950 but was not mentioned as such in
the subsequently revised list of 1956. It
}'was felt that the depressed fishing folk
| ‘Keuta’ did not find a place in the revised
[list because they came under the classifi-
i
1

|

cation ‘Dewar’. But the spelling of the
\word ‘Dew:.r’ has raised the doubt as to
! whether it refers to ‘Dhewar’, i.e., the fish-
i ermen. Sir. T submit through you to the
| hon. Home Minister that these concessions
to the bulk of fishermen community vari-
ously known as ‘Keuta’ and ‘Kaibarta’ or
{‘Dewar’.  Under Item 24-‘Dewar’ may
| be continued and necessary clarification or
modifications to this effect may be made.
Sir, T come from a district which is a
border district adjoining Bengal and Bihar.
Just as one crosses the river on the other
side the pcople belonging to fishermen
 communities are geiting the benefits and
‘ not on this side. There is a long history
behind it. The then Member of Parlia-
ment, Sri Uma Charan Patnaik also wrote
I'to the then Deputy Minister of Home
Affairs in this connection. The Scheduled
Caste Commissioner also wrote to the Orissa
" Government that the word ‘Dewar’ will
include other sub-communities and they also
get the bencfits. Due to subsequent wrong
'interpretaticn the people do not get the
| benefits now. These people sent a memo-
randum to the hon. Prime Minister and
on that memorandum there was an inquiry
by the State Government and the State
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Government has also recommended that
this anomaly should be removed. These
people belonging to Keuta or Kaibarrta
are a backward people. They serve the
society. They are economically very back-
ward and it should be provided that the
caste  ‘Dewar’ includes these sub-castes
also.

Now, Sir, I come to another caste ‘Barik’,
whom we call barbers.
service to the nation. In our list we have
included ‘Barik’’ but not ‘Barik’. These
people are doing immense service to the
society, They are really serving the society.
But we cannot say that untouchability
should be the criteria for judging a Sche-

duled Caste as we have brought in legisla-
So, Sir, it is
basically the economic and social backward-
ness of a caste which should entitle it to be
It is,
therefore, requested the Bariki Caste should
also get these benefits and the economic

tion banning untouchability.

categorised as a Scheduled Caste.

They are doing

[RAJYA SABHA]

standard should be the criteria for decla-

rations of Scheduled Castes and Scheduled

Tribes at the national level.

I, therefore, want through you to scek
clarification from the hon. Minister that

these people who are socially and economi-
cally backward will be derived of these
benefits and that because of some anomaly
and some misunderstanding they will not
be debarred and allowed to suffer,

Lastly, Sir, removal of area restrictions
by the Government of India is a very good
thing for which the hon. Prime Minister
has to be congratulated and the people
should express their indebtedness. 1 hope,
Sir, that when the Home Minister brings
a comprehensive Bill the area restrictions
of all throughout the country will be re-
moved and he will consider all these points.
Thank you.
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“The President may with respect to
any State or Union Territory, and where
it is a State . . ., after consultation with
the Governor thereof, by public notifi-
cation, specify the tribes or tribal com-
munities or parts of or groups within
tribes or tribal communities which shall
for the pmposes of this Constitution be
deemed to be Scheduled Tribes in rela-
tion to that State (or Union territory),
as the case may be.”
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SHRI V. C. KESAVA RAO
Pradesh) : Mr. Vice-Chairman, Sir, I wel-
come this Bill. The Minister has stated
that this is a non-controversial Bill and
I agree with him.

Sir, this Bill has come to the Members
only today. Of course the Bill had been
introduced in the Lok Sabha during the
last session but it was not discussed at
that time and the Bill was not supplied
to the hon. Members of this House.

Sir, there are many mistakes in the
Schedule. Of course the hon. Minister has
stated that there is no possibility of includ-
ing or excluding any caste in the Schedule.
But, Sir, as regards the names of the castes,
there are many names which are wrong,
some with the wrong spelling, and some
names are factitous also. So far as the
list of Scheduled Castes for Andhra Pra-
desh is concerned, the name against No. 9
is Beda Jangam, Budga Jangam. Sir, Jan-
gam is a caste but what is Beda Jangam ?
In Andhra Pradesh there is no Beda Jan-
gam. Malajangam of course is there. So,
instead of putting Malajangam they have
put Beda Jangam here. Now Malajangam
who are actually a Scheduled Caste won’t
come into this list at all. Probably these
Malajangams have been agitating for the
inclusion of their name, Their name has
not been included but some other name
has been included here. So also, Sir, is
No. 17—Dakkal, Dokkalwar. Actually the
name is Dekkala. What is Dakkal ? There
is a mistake of not putting the correct
vowels which must be accepted by the
officers concerned and corrected. Other-
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ywise this will give some concessions to
irsome other castes and the castes which
should be Scheduled Castes may not be
getting any concessions, So also, Sir, is
No. 20. Take No. 20—Dombara is there.
It is wrong; it must be Dommara. There
is no caste like Dombara in Andhra Pra-
desh. Take No. 21—Ellamalawar, Yella-
malawandlu. Yelama is a community. They
are said to be the ex-rulers. Yelamavaru
we call them. There is some spelling mis-
take here. Here it is said, Ellamalawar.
| Our Chief Minister comes from Yelama-
varu community. If Yelamavaru also
comes under this, I do not know where
we are going. Take No. 29—Jambuvulu.
i They are actually called Jambavalu or
Jambavantulu. Take No. 52. It is Pambada
here. It should be Pambala. I would re-
quest the Minister that his Ministry should
correct all these mistakes. In the case of
the Scheduled Tribes also, there is some
confusion. Many other castes convert
themselves into the Scheduled Castes and
Scheduled Tribes in order to get some
benefits. That is happening. There are
Konda Reddi and Konda Kapu in the
Andhra list of Scheduled Tribes. As you
know, Sir, Reddis are a very powerful caste
in Andhra Pradesh. They are landlords.
Of course, there may be one or two poor
people also. What are they doing ? These
people add Konda before their names, get
concessions, get selected to the IAS and
IPS. T know of one case. A district collector
who was a Kapu, a rich community in
Andhra Pradesh, added Konda before his
name. Kondakapu became a Schedule Tribe
and he got himself selected to the TAS.
Nobody cares for that. Like that, there
are so many TAS and IPS officers. They
change their names or add some Scheduled
Caste or Scheduled Tribe names and come
into this list and get jobs thereby, cheating
the Government and getting something.

As regards my friends here, they have
been arguing that if a person changes his
religion, he also should be taken as a
Scheduled Caste. They change their reli-
gion only to hide their caste. Chamars
and others are becoming Neo-Buddhists er
Sikhs because they want to hide their caste ;
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they want to tell others that they come
from a higher caste, so that they may get
some respect by calling themselves as non-
Scheduled Castes. Like that, they are
getting into Buddhism or Sikhism or into
some other religion. So, in the Consti-
tuent Assembly it was discussed threadbare
and it was decided that only a Scheduled
Caste who belongs to the Hindu religion
and who worships the Hindu gods should
be treated as a Scheduled Caste.
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But later on, after representations from
some of these neo-Buddhists or some Sikh
Scheduled Castes, some concessions have
been given to them. There is no casteism
in Sikhhism. I do not know how a Sche-
iuled Caste man calls himself a
Scheduled Caste when there is no casteism
in Sikhism. There is no casteism in Jain-
ism. There is no casteism in Buddhism.

PROF. N. M. KAMBLE : Probably the
hon. Member does not know that there
are Mazbi Sikhs who are treated as Sche-
duled Castes by the Sikhs themselves.

SHRI V. C. KESAVA RAO : That may
be your idea. But at the time of the pre-
paration of the lists, I was there as a
member of the Constituent Assembly. 1t
was discussed threadbare and it was said
that only persons professing the Hindu re-
ligion and worshipping Hindu gods should

be treated as Scheduled Castes. Now, I
do not know why neo-Buddhists. . .
SHRI N. H. KUMBHARE : It may be

in an Act of Parliament, but it is pot in
the Constitution. Can you show me where
in the Constitution it is said that this should
be restricted only to Hindus ?

THE VICE-CHAIRMAN (SHRI LOKA-

NATH MISRA): Mr. Kumbhare, you
had your say. FEven supposing that he
makes a wrong statement, you cannot get
up any time you want that way.

SHRI V. C. KESAVA RAO : Another
thing is, in Andhra Pradesh long back,
some decades back, there were some
Christian Scheduled Castes and Christian
Scheduled Tribes. Even Reddys were some-
times Christians. They had become Chris-
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tians thinking that the British Government
would give them all facilities. They got
all facilities including educational facilities.
They started schools in Christian localities.
Now what they are doing is—they are
actually cheating the Scheduled Castes—
they are calling themselves Mala, Madiga
and Chamar and they are coming into
power. They have all the facilities for
education, whereas a Scheduled Caste man
in a village cannot educate his child pro-
perly. But the Christians by calling them-
selves Mala or Madiga or Chamar are
getting all the facilities and they arc coming
into power. His father is a Christian; his
grandfather is a Christian; his religion is
Christianity ; he goes to Church everyday ;
he marries a Christian girl. But for the
purposes of these benefits, he calls himself
a Scheduled Caste man, Many such cases
are there. Everyday it is happening. These
Christians are calling themselves Scheduled
Castes or Scheduled Tribes and are getting
jobs. There are many such IAS and IPS
officers. But the actual Scheduled Castes
people hardly come up to graduation be-
cause the difference is there between the
Christians and Scheduled Castes in the
matter of education. The Christians send
their children to good schools, whereas the
Harijan boys cannot go to a good school.
They have to go to the village elementary
school. So their standard will not come
up to the level of the Christians. So like
this, Christians in Andhra Pradesh are
cheating. by saying that they are Scheduled
Castes even though they profess Christian-
ity and belong to the Christian religion. I
will request the hon. Minister to enquire
into these things and see that something is
done to thc Scheduled Castes, As regards
the lists, I once again request the hon.
Minister to correct them, whether they are
clerical mistakes or spelling mistakes.

Sir, lastly in Andhra Pradesh fhe fisher-
men community has been trying to get
included in the list of Scheduled Tribes.
These fishermen live on the sea coast. The
State Government has also recommended
that they should be included in the list
of Scheduled Tribes. But so far it has not
been done. They have sent representations
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to the hon. Prime Minister, the hon. Home
Minister and so many other Ministers also.
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1 think these fishermen require sympathetic .

consideration. If it is not possible to in-
clude them now, I will request the hon.
Minister to consider their inclusion at a
future date. Thank you.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Mr. N. K, Bhatt. He
is not here. Now, the hon. Home Minister
will reply at two O’clock. The House
stands adjourned till 2 p.m.

The House then adjourned for
lunch at one of the clock.

" The House reassembled after lunch at
three minutes past two of the clock, the
Vice Chairman (Shri Lokanath Misra) in
the Charr.

THE SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL, 1976—contd.

SHR1 K. BRAHMANANDA REDDI :
Mr. Vice-Chairman, Sir, all the hon. Mem-
bers who were kind enough to speak on
the Bill have supported the measure and
therefore my thanks are due to them.
Under the circumstances, an elaborate
reply may not be necessary.

Though 1 claimed at the outset, in my
opening remarks, that this Bill is a non-
controversial one and that there could be
no objection to the provisions of the Bill,
still, since the honourable Members sup-
porting the measure have made certain ob-
servations, I think they call for a reply.

I will take up those points one by one
and try to reply to them to the best of
my ability. Shri Bhola Prasad has spoken
about the delimitation of constituencies not
having been done properly in the Monghyr
district of Bihar and he has also said that

recruitment is not properly done and thai‘ the quota seats.

the reservation policy is not being properly :
implemented. These are, broadly speaking,
cutside the scope of this Bill. However, 1
would like to say that. subject to cor-

\
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rection, the delimitation of constituencies
is done by the Election Commission and,
if T remember right, a Scheduled Caste
seat is delimited not only on the basis of
census, not merely on the basis of the
total population, but also on the con-
centration of the Scheduled Caste popu-
lation. It may be that in an area, they
may be more and it may be that in an
area, they may be less. But still the con-
centration may be more and, therefore,
that seat may attract reservation. Then
—this is also subject to correction—another
impression which we generally gather is
that wherever delimitation is to be made
in contiguous constituencies, they make the
changes. However, 1 can tell the honour-
able Members that the delimitation of the
constituencies is purely the job of the Elec-
tion Commission and the Election Com-
mission is assisted by the Members of
Parliament and the members of the local

committees which are purely advisory
bodies.
SHRI SRIMAN PRAFULLA GO-

SWAMI (Assam) : The committee con-
sists of members on the basis of 5:5.

SHRI K. BRAHMANANDA REDDI :
That is right. Now, so far as the reser-
vation policy is concerned, Sir, as you
know, it is the particular concern of the
Government that the reservation policy that
has been made either for the Scheduled
Caste or for the Scheduled Tribe should
be implemented both in letter and in spirit.
Though there might have been lapses here
and there on account of various factors,
[ do not want to go into those details ]ust
now. But in later years we see that by
and large these reservation provisions are
adhered to. And, Sir, it is a matter of
gratification also to know that even in the
IAS, IPS, elc, in recent years, all seats
are filled by the Scheduled Caste and
Scheduled Tribe candidates.

SOME HON. MEMBERS : Not all; only

SHRI K. BRAHMANANDA REDDI :
Obviously. Not all the seats, but only the
seats reserved for them. It means that.



